&

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD

M.A. 1105/95
O.A.8.R. 2853/95.

Date of Orders 2-1-96,
Betweens .

P Masen amma,
oe Applicant,

and
&%, Fleg Officer, Naval Base,
 Visakhapatnam,

2, Comhgdding.officer,"
I.N.8, Kalingao Uppada,
Visekhapatnam.

o Regpondents,

For the 2Applicants Mr,M.Kesava Rao, Advocate.

For the Respondents sMr, 10 ()\ 7 CGSC.

CORAMS$ .. . .
THE HON'BLE MR.JUST_IC?. V.NEELADRI RAO 3 VICB~CHAIRMAN

‘THE HON’BLE MR,R.RANGARAJAN s MEMBER(ADMR)
The Tribunal made the following Orderss

f

Notice in M,A.1105/95, Call on 19«2-96,
1f the applicant-is now in service, she has to
continued until further orders. ‘

.o 'ﬂj"’ﬁ-’)w‘x}
Deputy Registfar
P
|

1. The Flag officer, Naval Base Visakhapatnam,

2., The Commanding Officer, I.N.S.Kalinga,
Uppada, Visakhapatnam, ' -

3, One copy to Mr;M.Kesava Rao, Advocate, -CAT.Hyd.
4. Qne copy to Mr; Q-6 %f _ 8r.CGSC.CAT.Hyd.
pvm.
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IN THE CENTRAL ADMINISTRATIVE TLRIBUNAL
HYLERABLLD BENCH AT HYLCERABAD

e

i
!
FHE HON'BLE MR,JUSTICE V.NEELADRI RAO
. VICE CHAIRMAN
!

‘ - AND \////

THE HON'BLE MR.R.RANGARAJAN ¢ MLA)

| ORDER/JULGMENT

1

M.A/Rideta.No. ) \,OS/\ qs”

in
- './ »
T.a.No. (w.p.No. )

and Interim directions .

Admitt

issuedd -

Allowed. fﬁf4 ZMVJ '
' . LA -2 94,

Dispospd ~f with directions -

. -oraé rea/re jected.

7'Q‘* ﬁbuorder as to costs.
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IN THE CE.ITRAL ADMINISTRATIVE TRIBUNAL HYLERABAD BENCH AT HYDERLSAL

0.%4.N0. 328/96

TN

Date of Order: 6-3-96,
Jetween: ' '

P.Masenamma

v+o  Applicant N
and

1. Flag Officer,
Naval Base, Visakhapatnam.

2. Commanding Officer, I N.S.Kalinga,
Uppada, V‘i_s akhapatnam, :

- ‘ | | " Respondents.’

Ay

- For the rpplicant :- Mr, M.Kesava Rao, Advocate,

For the Respondents: Mr. N,V,Raghava Reddy,
- 8% ./Add.CGSC

CORAM; THE HON'BLE MR.JUSTICE@.G.CHAUDHARI % VICE~CHAIKMAN

W i nE o B ..
THE {HON' BLEU'MR, H.RAJENDRA PRASADS MiiMBER( 210N )




GA No, Be,el?g Dt. of Order:6-~3-56,
d [

(Brder passed by Hon'ble Justice Shri M.G.Chaudhari,
. Vice=Chairman) .

Heard Shri M.Keshava Rao, learned counsel far the
applicant. Shri NJV).(REghava,Radgyy 7counsel for the Respon-

dents oppossed condonation of delay. In our view, however, no

guestion of delay can arise as the 0.A. is not based on any

cause of action with reference to any particular date. Hance

the MA 1105/95 is disposed of with no order there=on.

2. We have peruged the 0.A. The applicant claims the

benefit of regularisation on the ground that she has %ﬁﬁ:ﬁn
continued service of more than two years and eiﬁht months as-

casual worker ard is entitled to pe regularised, Her grievance

is that the respondents are not censidering her case for regu-
larisation although she had made personal rsqueéts in ﬁhat

respect., In our opinion since the claim‘uas never refused or so

far rejected, it would be proper for the applicant to submit a
regular representation to the réspcnqants praying for regularisation.
Unly if that prayer is evantually re?used,‘she may have cause of

action to approach this Tribunal.

3. Accordingly we give liberty to the applicant to submit
a representation to the respondents praying for reqularisstion,

If such a repressentation would be filed within a period of four

fie—



-f@_

{\.

weeks Frnm‘today, the respondents shall consider the same on
~merits and convey their decision there on to the applicant,

The respondents tg consider the répresentation within a period

of two months from the date of its filing., Liberty to approach

the Tribunal to the applicant, if so advigsed, if she is aggrieved

by the decision of the respondents on the said representation,

’Ehe rights and contentions of both the parties on merita ~-- - ‘“—ﬁ_f%
: . wnwmkwm -
_ -r-wes Ul N8 representation for—a period of tuwo
e - - o ~
J'F\UMHMJ ]
u&eksﬂ # the

s the respon-

dents are directed not to terminate the engagement of the

' 'S T A e W T
applicant.jk&'“@@%fhx”“ﬁ& W Canvim Tkt Aaion v &hbﬁ |

4 — el 1 29 Lig UQA. Stands
"4, Sub ient - =
disposed of, No costs.
4,¢
(M.G-CHAUDHARI)
Vice-~Chairman
Dated: 6th March, 1996. ’ /dﬂﬁ

Dictated in Open Court. b

avl/ | ' ' ED#LOL

Tiymé
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IN THE CENTRAL ADMINISTRATIVE BUNAL
HYLERABAL BENCH AT HYLERBAD

MG choudan's

. THE HON'BLE MR.JUSTICE VeriEEbaBiRac
- VICE CHAIRM

t AND Q\

: . Qpﬁ@u&“ﬁ\wc‘ﬂ !

THE HON'BLE MR rR-FANGARAJAN" 3 M(

Dai—.‘ed&’ca -5 _1996

. OBDER/JULGMENT
MO.ZVROAC/COA.NO.
- in
. C.aNo. 2% \(\ N
T.A.No. (w.p.No. \

- . ) ‘ admitied and Interim directions
: igsued.

Allowdgd.,

" - Disposed of with directions
| - [

issed. . ;
.ssed as withdrawn.
issed for default.

: _ "'._'*' "..1_ | _ ;- Ordered/Re jected.
A' "ﬁo-,order as to costs.

No &?&”’

, DU 1 #11 swrafrs sfveoy
. ‘ Centtal Administrative Tribuna)

e DESPATLH
29 MAR 1998

detrare s
BYDERABAD BENCR
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